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Choudhary keeps his mouth shut so that
nobody can put words into his mouth,

qeAW AAIY : 7 Ao Jreq §, I
fgma & wgar =18 aY #fg¥ |

I can’t say anything about this.

o s fagr awwday @ ga g
AU & ST AT AT GHWH A7,
afsaadr @t SYad F 19 auwdar ?

Weaw "ERY ; ag 1A% AFA

(Interruptions)

SHRI BUTA SINGH : Sir, these

remarks made by Mr. Indrajit Gupta
must be expunged from thc proceedings.
He has no right to say this.

SHRI INDRAJIT GUPTA:® You
said that somcbody put words into his
mouth. That is why I said so.

(Interruptions)

— — —

12.32 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reporicd missing of Current and Saving

Bank hccconts ledgers/Cash books contain-

ing rccords of accounts worth over rupees

30 ‘crores from Bank of India Branch,
Calcutta

ot v fosre qwema (ISR ¢
weqer wgiRa, § Afaaradis % wge
% farafafga fawg &1 A< faw A
o @1 e famar g o SO Far
g % ¥ sqavam 8§ orqay a9y §—

T A% gfosar $  FAFAT

qrEr § 19 AT FFEE F
a9t/ Qs afeal ¥, faad 30

from B.O.1. Calcutia
etc. (C.A.)

FAOT F941 ¥ Afs & @al &
e g, o ST & g
AT g qIHAT A GLFIT GIA HY
TS FIdargr 1"

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr.
Speaker, Sir, Calling Attcntion Notice
appears to be bascd on a newspapcr
ftem in a paper published from Calcutta
dated February 21, 1984, regarding
missing current and savings bank account
ledgers/cash books from the Bank of
India Branch, Calcutta.

2. The facts of the case are that a
theft of some old ledgers/books from the
Chittaranjan Avenuc Branch of the Bank
of India was dctoected on 9.2.1984. The
Bank immediately rcported thc case to
the local police and an FIR was lodged.
The local police have registered a case
and apprehendcd threec persons, viz.,
S/Shri Ramji, Kalu Shaw and Bijay
Pandey who have subscquently been
relcased on bail, Shri Bijay Pandey is
the minor son of Shri Dayaram Pandey,
Head Peon working .in the said Branch.
Investigations are in progress and some
lost records have sincc been recovered.

i

3. The Bank has reported to
Government that total deposits of the
Branch are of the order of about Rs.
3 crores and the question of loss of
records worth over Rs. 30 crores, as
rcported in the press, does not arise.
Further, the Bank has also confirmed
that no current ledgers/books are lost
and no loss to any of the Bank's custo-
mers is apprehended.

=t T fasig ama : sreget v -
gq, 43T aeg ¥ 9 qarq faar g—ag
U1 FTFGT TET1T @ 31T ST ATFET
qEqTa 9G WY AT € A 9g AH-Aged
3 fawa Y A<ayar § qar g arferd
grqTead . dl grar g | HA gHI §Eq
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[ vy fasm@ qraaT |

¥ g g FY 997 oY I3 4 aqar
99 gqg Wt KA wgiq | ag FIA fEwar
a1 #X gat gga § Y Wi ar fw g8
2 H gy FT AAAAETE JH F T
wrAT 9 SrEeE 2 W @ | ¥ Iggng
WY &Y gAY 68T § TF FAE) a7 9%, A8
AT 9 9T @A WA @19 957 T
FAA Gy agr A gu Afgga /A F
am ¥ afag &, 3@ 7T ¥ wdAFa
g% U &Y araedy @1y 2, fam asg
¥ uFIEsEE A2 Ag A § A anr
¥ gt FeE &t Y & 77 Sa graey
¥ 90 gng 3TH faeare § st 7 91
9 5@ F 919 FEAT 9T @T & f 6
HEIZT 7 I WG §IF & 1 ATITEA
fear a1, Iq dzETET F FragE A
gzara @ 3fg axdradr af 1 g@r
gaq ¥ 15 F7%a7, 1983 Y w&A
qar AT SgF gATfas 1981 § evar-
Y FY GTATAT a1 G&q7 1981 €Y, ;)
1982 % g% 2065 7Y a€ | 71q FGY
f& @t w1ar @Y F 9wy § gA-
areeg 2, 8 1981 ¥ 20.34 &7 ©17,
1982 ¥ 19,44 F7r2 ¥ 37 1983
FT1 1 30-6-83 &1 AAfFzr 394, a8
1165 #0e gaX 2 ) afz gas) sga*Y
g, @ 3g gear @gF< AqTwa 2500

FUT gL ATt &1 e a0F § g
1981 % 1891 w2Ard w2t §, 3zt 1982

¥2065 7N atr 1983 F agmTd
2500 % FOT G 7§ | TH AIGY Ty
?F fo wzaral # afg @ & 2
Thfaay & grasy & 94t 7giea ¥ a9d
saa § amar atfe 1982 § wgi 77
qeaid wdY, agi 30-9-83 a¥ 69
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qATC §Y % 4T | THFT HIAT A gAT
for ol §3 afg gd &) sa gt
CIAIE & Qe 1§49 g,
1981 ¥ 450 uweadIgT gFalees 9,
agl 1982 ¥ gax) gear 608 gy ag )
@ dQF ¥ g 39 f& =g aF
Aadts F1 qAat g, T arEasd
F1 /1971 g, 39 el 7 afg g1 @)
g R A dF QAR FT g9 AT
B1EFar § 79 439 ¥ 94 @Y

2 A gat gea & o T9f DAY @ ]
IR 97 g fusat a1 & 3@ @ran
@ gmA St T g wET A S o
gqg oY, afg o+ amat 9 N #1a-
Y g, 4 aawarg f& fafa
€7 § T 37 weArEl 1 facga A
QAFT AT AFAT 9T, d1 F4 T F7 A0
FHY 1€ ST FHA 97 )

12.42 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

&F AFT AT UCEIHTN gAT 9T, At
99 Fa7 9t I I@ AT ¥, I aFgs
q=g ¥ 1 7g afsas gt § ok A
FY g+-7913 F1 Farf § fs o
dWAT TG 1969 F ST FFi a1
ASTITETT GHT a1, Al IFHA 7g ¥
@1 ATl ;

vgfen qgfa &1 grasg  arEl
AN & Siad ¥ g AR TWET H
aqF qrafas 3T el T g

@ gu Ffa, @9 ITFN R
faulai & afeg fagm, dame

TITFKT FEIAT AT, 4% ITA4-

Falen #1 dxarfga A fags
g & fawrg qdr usga gme-
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fawaral qur Igedl F1 QX FEA
g | 39 yar9A & fag 9§ srazas
g fF gwre gFem aamat & fag
faeame qar fafaseor &t T
qgfa & afgsiz wir F w14 1
ey freard A Iy T AN’

. aAF q 199 Hq9T FIL 34
foremaTey & f7ar 2

MR. DEPUTY-SPEAKER : Please
speak a little slowly. If you speak fast,
we do not get the interpretation from
the intcrpreters.

st tm fasre qrEam ;. SqEA™
ugreg, & dad aiq ag FFAT ATGAT
for ag ot &7 ¥ v g gy g, I9H
forq @) § <1 uar3ey J24 fFy A
& FT QAW UFHSAT dATET FAT
AT Fa7 afg at @ a@ s AtFe W@
wa g FF g fagred foar arai &
g1ag N a9d 1 gaT g, 3980 -
FX H1 @4 qar ag g 5 frad
TH QI g avg & guA fwEd § |
TR AIq FaTT H FET &

“F& 3w F gfag
g & smat &Y g& qtwr Wi «9-
w3 HUg &IC g AR zafeag
sar f& ggt e § gar g,
30 708 390§ wfa®s geg &
femel & @ ST &1 gare g1
AEY 1T TF AT, 5 7 W
g #r gfez @1 g fF F15 I
FEN/geas Agr@r g’

AT TE/IETT TG @IS g, Al JAHT
a1dq a3 3 fF gudY ag)/geas ars & |
& woT AgIIA FT SATA gI-dIA JIAT AT
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YT ATHTT FIAT AEAT | G A1 AV
ag f& avit o fam g fraiE & fasan
a7 A qIT F A q@r a1 ¥ v g5
¥ dyqradr 9@ W & agas gaafa,
Iqafg & aF  Afwad 1 5T
gaq Wr g sa foe & gafas
-8 Iaafg uF FUT q SATRI
Fol of aFA g | T 1982 IF 439
g¢ IgAwafqal & F9T 1728 #g
EAT aH1A1 9T T wafs 1981 &
g% agl awrar 1453 &Ag &C
g1 1 1982 ¥ g s[g#T 1728 &V
g war | AF ¥ FF ¥ wYAT a9 &, S
qIEE FT gAFT AT E YL 5 9IEe
% ¥ €77 AHKT AT JFT H  FITCT,
I ATF F1 @OI-fqFH FIX | a0
gAF 919 FP Ag g AfHA AU &
g agt qfsa® adr 1 I & W
FT AT G4T §F & IHT JTAT G{T Y
TN FT AT FLF & 1 AW AF I
gfrea g 3w § 26973 § #IX 3%
agt aF@r 393 AT w1A1 1 439
73 gaafaal 9T awar & 1728
FAT &T AT 26973 B IAT-
qfga¥ 9T aFTaT & 393 HAUT TIAT |
THT HTTT #I7 & 7

o AT & JITAT H 97T qAT
e gfiga 1 40 9@z qar ar
fegrear g fa99 3 o979 TI9FE FT
FTH FT GHd § AfHT 7 T1ET a1 F7
HTH HA %}ff-rq 60 9@z 91 & fag
qAgd 9T fRag afa & sq
AMAAT ®F G I9 £ JHT ST TG |
5 3T gfde FT SrewT T1ga & ar Iad
a7 gRegT QY § fo g@ 40 qedT -
FFG AT FT gfae @ fas @
T | |
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MR. DEPUTY SPEAKER - Come to
the point. Put the question. Suffi
cient background has beén prepared.

-

SHRI RAM VILAS PASWAN : I am
always to the point. :

MR. DEPUTY SPEAKER : But you
are not on the point relating to Calling
Attention.

SHRI RAM VILAS PASWAN : Sir,
if you listen to the translation, you will
understand.

5§ 40 qEe feq @ N q@
ardy 2 @y afasifeal #Y atsmiz & a1
FT I AIAIT TH'TH1 F f7a1 7T §,
Warex gea HT faar srar g1 &9
0% F 19 g) Wrg |

AAFg g fds &% 7 @iard
qar Yy § THAY AT IF |

oF a1 A K A9 W ograey F
FEAT A1ZAT & | AXAL I Al 19 A%
aFa g | Afea g1 ag aETHE F:1
al IEFT 7 AF aFy § 1 a wfee
AAT AMET TAT |

SHRI ATAL BIHARI VAJPAYEE :
He is Minister for Credit Mela,

&t TR fawe qama: foest &
#:gT 40 FAg wyar afe fear) gad
srgl 9% WY ate @ & | ar gur feasr
fear @ w@r g | a8 &A1 qiEf WRkawa
& fag fear 1 @1 & | 91EY ®1dw e
F1 e} 41 gF 70 arwe A forat A

foa®r a a1 ag waar fear o <@n
g | Tt adm gfsm ar snfeardy #y
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Ig A1 g faq A1 @) oA
IS & (Mg ag sagr fagr @ @1 &
wa FAN war 3w avg A atr F,
foaamgr w15 fgara-feag A 8, 1§
arfq® <4 atar adY & @ ks
BWIT | 91T §I9 40 FU T ga1 faea ¥
g9 a¥g ¥ 7l X at awET 100 FAOE
gqar afz wr ) agt & AT g Qay
& F 5o Adem ¥ qer Angan fis ag
40 #Ug &qa1 fvE Fremx qT afer
T | 397 H1E SAA qArE af @ ? qq
w1 gaTag FAEr afq it @, feEr §
fe¥E & ot Fs frga) Gar 3 3 | ®19

T, gftam, smfzarat 1 feaar qar
&1 g 1 aT Fo 7E faar war | Y
FHL §, WST AFT AT Jg TQ9 Q
AT A gH A & qrg Y awTE ar
e F St wda § IR A @A ava
TR g | B JIg ¥ ag A qEr @Y
@ &1 gafrn & 47 agwa ¥ Fgm
fe i, saen an, gfam, sifearat
# gar Afgg ) fafeas s¢ & saw
far ¥ aifge, 93@ SAET aEAEY
gfezFTor T ATATAT A1 | TAT AT &
gl H 3@ A mE @y IFF T
G Nfge | FU Iy g & g
U W& F ITE & &) gfeqs
FAl T EIAIT FT T 1 Ay
TGy HAE ATH AR F AT F afey
FT FHFHT Wrg | 99 v 70
FYFI FII[ g T A & 1 g%
gz a1E A% TizaEg F AT Y
FgAr Agar | fqawy dar Jar Far g,
Frag-as qufa A A% 13-
WA H A § 137F fag M FrA
781 & 1 7o fedl arg gasr grar AAET
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Tl-a% g orar & ) & § wgw ¥
q@aT wrgar § 5 qun qA S aw
sTERAg ¥ fEam, afa 31 1 AT
wiez &1 wlafafe w@q v ofed
JATR § | IAFT qIIGVS FAT § ¢

st fresmt s @ (NFATET)
gfafafs @Y aa &, Afwa I F ad

st 7w fawva areana ;&4 St €9
FId FY 10 fF qUIT & TAF aa® %
A &) Tad gfeafaa s@ S @
#Y 5q19% fqF9T g, SWHY @HA @A
FT AT FION | AT T AT FEAFA
¥ uF AIfET FIIOWT &1 7HATE |
¥ a% gg Ag) 91 g1 f& ag Fav
A g 7 ggd N F T TG B
hafady faady g1 faget @ 49
qq’tau ¥ ol e g7 HFgETEE F
oY fagelt @ & v g@ AT H AW
& 05 woargw 1 fRgeafie agh gar
&1 & sgm Mg g f5 A9E g a9-
ZITHIFS AG 8 | AT AT T B |
qgmat ag Fg T HH g A a@r
g fadw & dfwn fewddz fFaar
A IR, TFH XA FIGHY AT § 1
agt @ awg-¥c fgaig war &
afra sad agt ATEgF &1 Fraa
A8 IFAT | ATIA FEge Faeew F A
¥ qqrar G411 9% 1T 541 AT g¥,
qg #gA Ag) g | gAr S g
feqigdiz & &, 95T FTR THFRQE |
T FAT-HW aeTss i W @ §
gafag, § 7 ft & q@ar agar f&
orEr-ast & N afg g wr g, saN
A7 & fau Fa-F17 F F39 IBTIR
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ARSI i
H1 413 a1 A1 I § 1 Afwa € A
qT ST FTCA AT §, HAT-qYAT Y
FT qa1 & ALY gwar, & ad g“(f‘ﬂ
F1 UFA & fag 4T FIq IS Al ﬁ
g ! axA g B g fodard
¥ g9 iza1eq § g%l § (5 ufaw
59 d3g T geTIq Ag) ﬂi‘!ﬁ I H’N’f bl
fagare dfFa & S ¥ gaar @ &,
T FIFTT 9HT Fifqq sveq ;v}ﬁ T'
ST FIAY 7

SHRI JANARDHANA POOJARY :
At the outset I may submit that thb Hon
Mecmber has touched the entire “g.'lmut
of the functioning of thc Banking sectqr
and he has put a number of questions.

MR- DEPUTY-SPEAKER :
sher course for you.

A refre-

SHRI RAM VILAS PASWAN Auﬂ
I bave not put all the questions.

SHRI JANARDHAN POOJARY : 1
fully share the concern of the Honl
Mcmber. If he had put “all these quese
tions in the discussion on Budget,”
would have replicd all those questions,
Today also I am in a position to answer
the questions but it Wi.”, ta{ce time.

MR. DEPUTY-SPEAKER : I do net
know whether he gets a chance in'his
party to spcak. R

SHRI JANARDHAN POOJARY : So

~ far as this Calling Attention is concernéd,

it is a simple Calling Atteation ¥égar &g
the theft of some records” of 'one of the
branches of the Bank of “India ™%#
Calcutta. ' v '\

The answer also is very clear, that a
boy aged about 14 years, who is the
son of a Head Peon of the Branch, com-
mitted the.theft of old records, that 90
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[Shri Janardhanan Poojary]

per cent of those records stolen werc
liable to be distroyed and this particular
branch was opened in the year 1969
and most of the rccords were not dis-
troyed. They were kept in a loft betwcen
the ceiling and the first floor and some
of the records which were stolen were
found behind that place, and the boy has
made a confession—which may be called
extra a judicial confession—and the boy
has confcsscd that he has becen doing it
for the last six months, that he was
sclling them to...ph:riwalas, and acor-
ding to his confession—-and even accord-
ing to thc allegation also—he was sclling
some onc or two old books, and he was
getting some amount. He has been
doing this, according to the F. I. R. or
investigation report, whatever it is
called, and the old records have also
been recovered. Now, what is the
report 7 The Press reports say that the
amount involved is to the tunc of Rs. 30
crores. No. The entire deposit of the
bank 1itself is to the tune of Rs. 3 crores.
Now, we can see whether any loss has
been caused to any body including to the
customers. And some books could be
reconstructed with the aid of the vou-
chers and other records which are
intact. So, I do not think that there is
any nced for panic. Therc can be no
panic in the minds of the pcople and
this is a simple case,

So far as the investigation is concern-
ed, already the F.I R. has becn launched
and the case has been registered. The
Police are investigating, and an internal
or departmental inquiry is also going on.
So, this is a simple case of theft. My
bhon. fricnd has raised so many points
regarding the functioning of the bank. 1
also share the concern of thc Hon
Member and in fact we wanted to intro-
duce some efficiency. Now, for your
information I have been tzlling, and I
am repeating today also, that so far as
the programmes under the 20-Point
Programme are concerned, thes 20th
point is that we have to improve effici-
ency in the working of the public under-
takings and cnterprises.
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What is the duty of the Minister ?
What is the duty of the Government ?
When the Members of the Opposition
Parties and even some of our own party
Members offer criticism or give sugges-
tions, we consider thcm. Often we are
criticised and asked what the duty of
the Mini-ter is or what the duty of the
Government is, whether the Government
has to act or not.

Now, he has mentioncd about the
credit melas also and asked for what
purpose thc cradit melas are  being
conducted.

13.00 hrs.

There is a criticism today and he has
also raiscd that point that the benclits
arc not reaching the wcaker scctions of
socicty, particularly the Schcduled Caste
and Scheduled Tribes, that therc is an
element of corruption and there are
middlc-men also, and that guidelines are
not being followed by the banks. I will
satisfy the Members as to why thesc
credit melas are bzing held. Many of the
Hoa. Members’ the representatives of the
people and many of the Ministers also
do not know about the bencfits that are
flawing from the banking sector. So, we
have do educate the weaker scctions
particularly the Scheduled Castes and
Scheduled Tribes. For that purpose, we
are holding public functions to educate
the people. What had happened in
1981-82 7 I paid incognito visits and
also saw the functioning of the banking
sector. I paid surprise visits (o more
than 200 branches in the country. What
is the result ? In the IRDP we had to
give from the banking and cooperative
scctors Rs. 600 crores. We have to pay
Rs. 3000 crores in five years. Wc had
to pay from the budgetary allocations
Rs. 1500 crores i.e. on 50 : 50 basis, as
subsidy 50% from th: Central Govern-
ment and 507; from State Government.
That is the scheme. After takiag over
this portfolio we went through the earlier
performance of the banks. In 1980-81
we had to give Rs. 600 crorcs, but the
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banking sector could not reach the target.
It could give only Rs. 289 crores. In the
second year i.e. 1981-82, they could
give only Rs. 467 crores. What has the
Minister to do ? We have to see that
this amount is given to the weaker section.
These credit melas were not introduced
after my coming to this Ministry. It
had been hcld earlier also in a small
way. Before coming to Dclhi I have
bcen moving throughout the country. I
visited Orissa, UP, Rajasthan, Andhra
Pradesh, Karnataka and other places.
What is the purposc of having this mela?
We have to see whether it reaches the
weaker sections. The Hon. Mcmbers
can see with thcir own eyes whether it
reaches the weaker sections or not. If
wrong people have becn identified they
can bring this to the "notice of the
Government. Here for that' purpose the
local administration has to identify the
weaker section under IRDP and DRDP.
Now, whom these loans are meant for ?
These are for thc weakest among the
weaker. They are not in a position to
pay back that amount. These people
are not in a position to earn their liveli-
hood. Their living condition is the
worst.

What I want to say is, it may be
cxpunged also, that they are living below
the poverty line, they arc not in a posi-
tion to pay back the amount at the time
of the identification. They should be
identified; that is the programme. Why ?
Because 31 crores of people today are
living below the poverty line in India.
We have given them the promise. When
we are going to the pcople, when we are
going to the votcr, we are telling them
that we arc trying to remove the poverty.
But when the poor comes to us should
we forget them ? No, we have not to
give up the programme, we have to help
those pcople, othciwise the poverty will
be perpetuated in this country  There is
lot of resistance coming from the banking
sector. What is the traditional banking
in this country 2 They do not want to
give to those pcople who are poor, they
want to give to the people who are in a
position to pay back that amount. This
is not thc purpose of the IRDP, this is
not the purposc of DRI Scheme. We
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have to search those pcople who are
not ina position to pay back the
amount. This amount has to be given to
those people, the poorest among the poor.
The bank pcople should moniter it. they
should guide them and this amount
should be given to them and out of it
the poorer sections must be in a position
to generate income and out of that in-
come, thcy have to pay back that

amount. That is the purpose. Is that
approach there in the banking people ?
No, that approach is not there. For
that the Government has come forward
with one programme for thosc people,
for those whoare not in a position to
furnish a surety, who are not in a posi-
tion to give any land as sccurity. The
banking tradition is that they want
surety, thcy want security. Even before
nationalisation also that was the tradi-
tion. If you are not having any surety
or security, bank loan cannot be given
to you. The result was that the poorest
man had to go to some body, some rich
man, he had to beg of him, he¢ had to
touch his feet and he had to drag him to
the bank premiscs. That was the position
carlier. But the Government has now
come forward with a programme that no
surcty or security up to Rs. 5,000 for
productive purposes is required from the
weaker sections in order to help them.
But what is happening today. These
guidelines arc not being followed.

" Now I am ooming tothe banking
pcople’s attitude and other things. They
do not want to give them anything. They
say, no, we cannot give. Thc poor man
is not in a position to cnter the bank
precmises. We have to see that this
amount is given to that poor man and
that also in public. The pcople of this
country should also know that this pro-
gramme is being followed up. Even the
banking people should be clearly told in

" the public meeting that no violation

should take place and the amount should
reach the weaker scctions. That is our
intention. Even if there is a violation or
any element of corruption, that should be
known to thc public. Allegations have
becn made...... (Interruptions),

MR. DEPUTY SPEAKER: To such -
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meetinfgs you are also inviting the local
MPs and MLAs.

SHRI JANARDHANA POOJARY : I
will come to fhat also, Sir. About the
application I may tcll you that any per-
son can forward the application. It is
not a crime. It may be from the Hon.
Membcr s party. Evcn during this Declhi
me]a, we have got the records to show
t'hat pcople recommondcd by BJP pcople
were also given.

Notw I will come the scrutiny part. It
% fdot that any citizen of this country can
d4 that. You forget that 1 am a
ﬁimster or for a moment you forget that
you are Members of Parliament. You
are residing in one locality and you are
slirrounded by the wcaker section Some
persons who do not know the proccdure,
who are illiterate, will come to you. As
# citizen if you just forward their appli-
tations to the bank ™ that is not a crime.
But you do a crime if you are going to
sérutinize it. Scrutiny and verification
will be done by the banking people. It
is their jurisdiction. It is not thc juris-
ﬂlcﬁon of any body elsc. Why this
Qucstlon has arisen is because an Hon.
Meérhber from our Trcasury Benches was
fivited to Dclhi and through him the
dfstr;aution was made.

I may say for your information that I
toured throughout the country and I
attended so many melas. Even Members
of Parliament and MLAS thosc belonging
to the opposition parties including BJP
and Janata, have distributed it through
melas. To distribute it like that is not
a crime. I bave called the poorest
among the poor from the crowd, the
harijans or people from the Muslim com-
munity .to como to the dais and distribu-
ted it through them also. I have called
journalists to the dais and through them
also I have distributed jit. It is not a
erime. But, so far as verification is con-
cerned, it is the responsibility of the bank,
which has to propcrly identify them a2nd
scrutinise the documents. That is how the
scheme is functioning.
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If there is any element of corruption,
action has to be taken against that. The
Minister also receives a lot of complaints
I have become the most unpopular personi
in the banking sector for doing this. A
charge is levelled and I am also blamed.
But I have not uttered a sing'e word
against it. Members who arc voracious
readers would have rcad in the news-
papers the charge that the Minister is
doing all these things. It is the mischief
played by some of the people in the bank
who want to scuttle * this scheme. T dg
not blame all the pcople in the banking
scCtor; there are some good committed
peoplc in the banking scctor. At the
same time, there are some blackshcep,
We have to identify them and take
action.

In Bidar there was a large crowd and
I was explaining to the pcople that these
are programmes meant for the wcaker
sections, who have to asscrt themsclves.
Whilc we cannot satisfy all the people,
thc object of the programme is to
identify 600 families per year per block.
When I was cxplaining the programme,
some peoplec from the crowd got up and
said “You are talking about this scheme,
but you do not know what your office or
bank people arc doing; we have been
asked to furnish security cven though the
amount asked for is for a productive
purpose; you are shutting your eycs and
ears to that”. ThenI asked one of the
poorest among the poor to come nr.ar
the dais and asked him to cxplain hls
difficulty. He said that he had bcm
asked to furnish a security. In reply to
my questlon he named the bank.
called for the manager of the bank an
asked whether it was true that he had
been asked to furnish a security. The
manager admittcd that it was so. Then
I invitcd his attention to the guidelines
of the Reserve Bank and the circular of
the Government of India which say that
security should not be asked for and
asked him whether it was not a violation.
He admittcd that it was so. When I
told him that he had commited an in-
justlce to, these poor people, he said,
“Yes, Sir”. In the meeting which I ad-
dresed, there was tension and I said that
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an inquiry will be ordered or he has to
apologise. The choice. is his.

MR. DEPUTY-SPEAKER : Did you
. take any action against the manager for
derelietion of duty ?

SHRI JANARDHANA POOJARY : 1
told the meeting that cither I would
order for an inquiry, according to the
democratic procedurc or 1 would ask the
manager to apologize to the party, the
choice was his-which he did.

MR DEPUTY-SPEAKER : We saw
it in the papers.

SHRI JANARDHANA POOJARY :
In my constitucncy in Mangalorc, distri-
bution has taken place. After that, I
went to the circuit house. Some
members belonging to the poorer section
came rushing to the circuit house. They
were in an agitated mood- I cnquired
of them the cause for their agitation.
They replied; “Sir, one of us asked for
a loan of Rs. 3,000 and another Rs.
2,600 for running shops; we have been
granted Rs. 300.”

That has to be paid back in three
instalments within three months. Now,
what huas Minister to do 7 What are
you c¢xpecting from him as a Minister ?

. You immecdiately contact me for swift

action. You don’t want delay. So,I
immediately contacted the Managing
Director at Bombay and asked him what
his pcopile were doing. Are they not
committ ng a fraud on the peoplec ? 1
asked. 1 told himnot to do that. I
asked him to makc an inquiry and if it
is found it is correct, then to shift
those peoplc immediately. An inquiry
was madec and he was shifted. And for
that T am blamcd and you, the Opposi-
tion parties, are criticising me. Have
you raiscd a. single word in support of
the action ? Is therc any statement
given from you in any paper that you
are supporting it ? On the contrary, I
was blamed.

Now, I will just posc one question.
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Can you and can I say to whom my wife
has voted ? 1 cannot say. Similarly,
can you say to whom your wife has
voted ? No, you cannot say. We have
to believe the statements of our wives to
whom they have voted. Similarly, you
cannot say which person of the socicty
has voted for whom. In 1977 we had
bcen thrown out of power, particularly
in Northern India. And you know how
many seats we got and what was the
margin you got. The very same people
in 1980 also threw you out. Can you
dub them as your voters or anybodyjelse’s
voters 7 No body can say that. They
only seec whether we have been able to
see that the benefits have reached to the
weaker sections of the society or not,
whether we have bcen able to ameliorate
the conditions of the weaker sections of
the society. No body can guarantee that
they will vote for this man or that man.
They will decide on the basis of our per-
formance. Some peoplc have been
saying that the programme is only on
paper and implementation is required
today. And when we get a clarification
to find out how much implementation
part has bcen done, you don’t relish it.
But we cannot help. Now, throughout
the country it is being done. People
belonging to the weaker sections, parti-
cularly the Scheduled Custes and Schedu-
led Tribes do not know what is the
benefit they can get. So, we are explai-
ning to them how thcy can sccure the
benefits from the banking sector. For
their information certain exhibitions have
been arranged and persons who have
secured benifits are brought and they
explain how thcy have becen able to get
the bencfit.

Now, regarding the fraud. You want-
¢d the Minister to take action. It is the
duty of the Government to find out what
had happened. Becuuse of our checks
and cross-checks, inspections and other
things frauds are coming to light today.
In 1979, in Gandhinagar, in Gujarat, a
Clerk in the Stuate Bank of India had
defrauded to the tune of 3.50 crores.
And one lady in Declhi defraudcd to the
tune of one Jakhs and odd. Bicause of
this system of checks and cross-checks
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this has becen brought to the light and
the Government is taking action. Now,
here also you have pointed out irregula-
rities in the functioning. We have
convened a mecting in the month of

March whercin we arc going to discuss

about ways to prevent such frauds and to
find out how best can the banking scctor
give its scrvice to thc people of this
couniry. That is our attempt. But you
have also got some responsibility. There
you can tell your Members to cooperate
in the implementation of these pro-
grammes. For your informatinn, Shri
Paswan, an advertisement appeared
against me put out by an association
from the Banking Scctor which charged
that we were frittering away the public
moncy. In what way are we doing that ?
What we are doing is implementation of
the programme to help ameliorate the
conditions of the weaker sections of the
socicty. You rightly said when the
money was locked up with the large-scale
industries, nobody questioncd. Even
bank people did not give the advertise"
ment.

They kept quiet. They gave the
answer saying that it is the management
that is doing. No. At every stage, for
your information, from bottom to top,
the bank managet has to recommend, the
Regional Manager has to recommend, the
Divisional Manager has to rccommend,
the General Manager has to recommend
and the Exccutive Director has to re-
commend. 1 tell you the involvement of
cverybody in the management is there.
Nobody 1s talking about it there. When
we are giving loans to weaker sections,
when we are implementing the programme,
cverybody is raising the cry and some of
you people arc there who arc commited.
Just extend the cooperation and that is
required today.

So far as the other things are concern-
ed, I have answered them. Thank you.

MR. DEPUTY-SPEAKER : There are
thrce more Hon. Members to speak and
I think we will complcte it very early,
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and I would like that both sides should
not take more time. We will complete
and take our luhch.

Mr. Rawat, since Mr. Satish Agarwal
wants to go early, I will call him first
and call you next,

SHRI SATISH AGARWAL (Jaipur) :
I have 8ot onc request, Sir. I have to go
to the Supreme Court to attend to my
election petition. So, I would request
my friend, Mr. Harish Rawat, to give
mec precedence to ask a few questions.
Mr. Banatwalla is not present herc.  So
there is no problem.

MR. DEPUTY-SPEAKER : Yes, I
have permitted. He has given it in
writing.

SHRI SATISH AGARWAL : Mr.
Deputy-Spcaker, Sir, I am thankful to
the Hon. Deputy Minister, Mr.
Janardhana Poojary, for giving such
detailed information about the function-
ing and malfunctioning of the banking
system in our country. I have praised
him on earlier occasions also. He has
becn very bold, very dynamic and very
efficient, very smart, taking lot of pains.
I have said so on earlier occasions also
and I have no hesitation in repeating it
now. 2 is out of the whole lot or he

is one for whom I have got great
appreciation, and I am one particularly
who will say day a day and night a night
across paty lincs.

MR. DEPUTY-SPEAKER * He is a
good Minister bclonging to your caste
because you were also the Finance
Minister.

AN HON. MEMBER ' We have also
praised him.

SHRI SATISH AGARWAL : Sir, as
a matter of fact, Mr. Poojary has him-
self extended the arca of discussion so far
as this Call Attention motion is con-
ccrned and probably under certair
compulsions because certain question.



409  Missing of records PHALGUNA 12, 1905 (SAKA)

from B.O.1. Calcutta
ete, (C.A.)

were posed by Mr, Ram Vilas Paswan
which were n?t"called for or were nat
arising out of this Call Attention motion.
But anyway, bccause he has raised those
questions, Mr. Poojary thought it fit to
reply to them.

MR. DEPUTY-SPEAKER : Who
knows ? Both of them are progressive
young mcn, they would have understood

each other......
(Interruptions)

SHRI SATISH AGARWAL : That
is why I did not take any objection
while he was speaking because those
points were not relevant to the Call
Attention motion, but wecre relevant
otherwisc, and were important other-
wise.

Sir, 1 do not know, but on¢ particular
important aspect of the matter which he
has just stated while replying to the
Call Attention motion is that the Party
made promises at the time of elections
that ‘we will do this and that for the wea-
ker sections of society’ then why should
not the Party do that ? I am happy to
note that at least now that promise is be-
ing fulfilled. They have revised the defini-
tion of the ‘wcaker sections’ also. Now,
according to the latest Circular No.
4/PSLB/84, which has been issucd by
the Punjab National Bank, which is a
priority sector and lcad bank division
in New Declhi, on 10th January 1984,
the revised delinition rcads as under :

““The revised definition of “Weaker
Scetor” and the sub-targets refixed for

advances to this sector were communi-
cated to all offices vide H.O. Circular
No. 17/PSLB-83 dated 30.3.1983.
According to the new  dcfinition,
“Weaker Scctor’” now comprises of :

(a) Small' and Mardinal Farmers
with Jand holding of 5 acres and
less, landless labourers, tenant
farmers and sharc croppers.

(b) Artisans (ircespective of loca-
tion), village and cottage indus-
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tries, with limits upto Rs.
25000/ in village and small
towns with population not
exceeding  50000/-  involving
utilisation of locally available
natural resources and/or human
skills.

(c) LR.D P. beneficiaries.

(d) Scheduled Castes and Scheduled
Tribes.

(e) D.R.L beneficiaries.

Sub-targets fixed for this sector under
priority sector are 25% of total Priority
Sector Advances and 10% of total credit
to be achicved by March, 1985.”

The dcfinition of the weaker sector
has been communicated to all the Bank
branches subordinate to all the-nationa-
lised banksvide their Circular dated 10th
January, 1984.  According to this
definition, even all landless labourers,
tenant farmers and sharc croppers irres-
pective of the limits so far as the land
holding is concerned, they are all inclu-
ded in it and they are all entitled to it.
Small and Marginal Farmers with land
holding of 5 acres and less and all other
landless labourers and the tenant farmers
and sharc croppers. Everybody is now
within that particular category apart
from IR.D.P. beneficiaries, Scheduled
Castes and Schceduled Tribes D R.I
beneficiaries. The arca has been wide-
ned very much. Will you kindly let us
know what was thz target for the year
1983-34 ? What werc the figures car-
marked by the Government and distri-
buted by the Government to all these
weaker sections of socicty which are
now in this definition during the year
1983-84 ? What is the target for the
year 1984-85? Why was there a short-
fall in 1983-84 ? I shall be thankful
to you for giving these figures. I am
asking thesec figures bccause your
memory is very stréong and your
memory is just like a computer. You
just gave immediately so many figures
with regard to numbcr of banks, their
deposits and so on and so forth. That
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is why I have posed that particular
question. Has the Government received
complaints like the one which you
mentioned in Karnataka—sanctioned Rs.
2,600/- or asked for Rs. 2,600-, being
given Rs. 300/-? Have ydu reccived
complaints with regard to corruption
while in the distribution of these amou-
pts ? Throughout, the Government
must have rceeived complaints from the
Opposition, from the ruling party that
instead of paying Rs. 5,000/- they are
paying Rs. 3,000/- having Rs. 500/-
commission hcrc or there. Are there
certain-complaints 7 What sort of action
the Government takes? Are you
referring them to the respective banks or
to the Reserve Bank or do you issue
any guidelines to check corruption in the
distribution of this amount to the wea-
ker section ? The weaker section is not
competent to come to you. They are
not competent even to approach the
Members of Parliament. They are living
in small village jhuggies and hutments.
They will go to bank, have some money
whatever is paid to them, consume that
and go home. They will never go to
the Members of Parliament or to the
MLAS for complaining. They are so
contended people in India fF & #3q §

fF wiig § fraar faar 8, ag o« 7ar

T ZaAT Y fasr w4t 8, 98 AT §

Has the Government received such type
of complaints ? If so, what mechanism
you have evolved with regard to enquiry ?
Can you give any figures with regard to
action taken in this particular behalf
against the erring officers or Managers ?
Simply transferring or shifting is not
sufficient ? If you can give certain figu-
res with regard to that, that will bc much
better and that will be very much
appreciated.

MR. DEPUTY-SPEAKER : You
have got some work in the Supreme

Court ?

SHRI SATISH AGARWAL : I am just
going.

Now you have shown great anxiety,

MARCH 2, 1984

Missing of records from 413
B.O.1. Calcutta etc. (C.A4.)

which I appreciate, for .'thc. weaker sec-
tions, no doudt, and you have 'said
something about the collusions in between
the bank officials and big business houscs.
There is no doubt about it. Has it come
to your notice ? There is something laid
down in the Banking rules and regulations
I am also aware of it— Rs. 100 crores
has been given to Settias in London by
our banks. You must have that cutting.
They are involved in forgery and all that.
Their ships have been detained. They
have been bailed out. There are cases
registcred against thecm. Even then, your
bank managers are urging the Reserve
Bank to give them assistance and aid
and do all that. Are such tramsactiong
abroad also ? If you can right now
enlighten me on this issue of the Sethias
regarding hundred crores of rupees
advanced against their insufficient and
inadequate securities, I will be thankful
to you. Otherwise, you can write to me
later on in this particular behalf as to
what is the positioa.

Sir, I would only end by requesting
the Hon. Minister that so far as the
particular case in question is concerned,
it would have been 'better if that parti-
cular bank would have issued some
coatradiction at the early stage that Rs.
30 crores are not involved and only Rs.
3 crores are involved and that it was an
old record and a case has been registercd,
probably no call-attention motion might
have been come on that particular score.
But then, I am very happy to s:e that the
banking industry which was nationalised
for the laudable objectives and which was
getting corruption institutionalised and
the inefliciency associatecd with the whole
banking industry, particularly the natio-
nalised banks, are improving a little. I
am happy to see that the young dynamic
Minister, Mr. Janardhana Poojary is
taking steps and taking keen interest in
cradicating corruption from the banking
institutions andfalso the inefficiency from
the banking institutions and deterioration
in the customer’s services from the
banking institutions. I wish you all well
in the objectives. Please sce to it that
frauds, defalcations, theft, robberies,
decoitics, manipulations, devouring aotes
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while distrcss old notes and other lot Of
complaints are rcduced. I wish you all
well in your sincere cfforts. My good
wishes are with you. So, whatever light
you can throw right now, you can do so.
Otherwise, you can send a reply later.

SHRI JANARDHANA POOJARY :
Mr. Deputy Spcaker, Sir, I am very
grateful to Shri Agarwalji for saying
some good words about me. Now, he
agrecs on certain points. We have got
42,207 branches throughout the country.
About 6 and a half lakh employecs are
working in the banking sector. So
far as the new definition regarding
““weaker seetion’ is concerned, we have
appointed the Ghosh Committec which
has gone into all the aspects and submit-
ted recommendations. Thoy have defined
the weaker scction. The coacept of
“weaker section’” has also been defined
and it has becn given. Now, by March
1985, we have to give 25% of the prio-
rity sector advances to ““weaker section”
and the actual figures and other things,
I will farnish to the Hon. Member later
on in detail.

He has also stated about the corrup-
tion. These things are being raised. It
is not only that therc are complaints.
The procedurc is unless we have got
some specific complaints, we c.in not go
into this. Now, in order to overcome
all thesc things, I am moving from place
to place and he has correctly put it that
the weaker sections arc not in a position
{o state. They arc not in a position to
say. Most of them are not in a position
to say anything. That is why, the
Minister is moving. Oaly for a few days,
I was in Dclhi during inter-session
period this time. I personally moved
from one place to another and onc State
to another. I am putting questions to
the people of weaker section op2nly and
calling them to my side also. I am ask=
ing them, ““Have yoa parted any amount
as bribe’’ ? This has reached and this
is recaching the¢ system and when wc are
asking this, this has created a panic in
the minds of thc banking sector also.
Here is the Minister moving and perso-
nally questioning and if somcbody says
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something, what would happen ? In
Rajasthan, 1 put thc qucstion to the -
weaker seotion. The poorest. of the
poormen then stood up. I said, “You
can tell boldly; you have to assert your
self. If some injustice is caused to you
weakers section, you should be ina
position to tell. Get up and say : Have
you parted with amount 77 Then, one
man stood up and said : “‘Sir, I have
parted money with one Patwari. He
asked Rs. 100 from me for I. R. D.
programme. I could mot do anything,
it was the State Government. A Deputy
Commissioner was there. 'I called him.
Immediately, action was taken against
that man. The system is there.

I waat to make it clear to Hon. Mem-
bers that there is judiciary in the country.
We have to go as per the rules and
regulations and as per the provisions of
law. Otherwise, we will bc blamed to~
morrow. When we are moving from one
place to another, we are rcaching the
people. The press is also doing a good
job of it. They are also highlighting it.
It is reaching the people. Let it not be
construed as a glorification or any such
thing. When I started paying surprise
visits, cven if you go and stand in any
branch of the Bank and just observe what
is happening there, the people will mis-
take you for me. The bank people have
startcd thinking that it may be Mr.
Poojary. I am grateful to the press also
for that. To that cxtent it has gone.
Even if Mr. Satish Agarwal goes and
stands in any bank and if he just observes
what is happening there, thoy will mis-
take him for me. '

&

MR. DEPUTY SPEAKER : Poojary
is between God and the people. You are
correctly doing it.

SHRI JANARDHANA POOJARY :
Like this, we are moving from place to
place. We have to combat corruption.
Not only that. A lot of resistance is
coming from the baoking sector. They
do not want to do all these things. It
has come from the Opposition parties
also. My submission is that if we pro«
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coed in this direction, to a certain extent

we ¢an succeed. That is my thinking.

So far as the other information that
he has ‘asked for is concerned, I will send
it to him. .

ot QT AT (AEAIST) © IJursqH
WY, & F AFAIT qIEAT 7 HI A
ux famrg St 7 wr@ afaw foeew &
T Y §3 THIC I8 AT ATAAG F Y
St ¥ a2 faearc @ sawr ofqra W 2
fagr & | gawar g, 9% IT IV
Fgd & fac Al g war g 1 ¥fwq, 58
facem & +rdr v gar @ 1 Afafeza-
% N qE-4FTA F A A A
¥ & gegaie qA1 A, FAfE IaH
wTE @Y ggAr 2§ awA faua &
fai qearsgm f& s & agA
SCRECCAERE i SE AL N KL
fesma &Y fawifemr &t ar 71 gAF)
fawifea #Y 2d-gr3q fwaraar ? 3%
feay marat 3 9w gFq § o 99
AT AFT gV QT & | AToHIToFodlo
# fygar sTcwq 39 994 3, I FqT
¥ ofysim wrr dfFT wazTHr g
95 % Q@ 9@ anil A oRriad
AT g a1 Iux frar A fwdl aga q
Zad #Y ;fme A s g gafan, §
ag m f& wiE-aifan faeea #1 agrar
fear strar A1fgq | 4 59 qtg B1 AW
ST & Y GUIV 4% Ag A Qv (F
TR W A1 Ay | gardr saq @an g
f s arey 3Y wga faer ) faoer
M@ & st a3eq Fipa gorrsr §
a5 Mg w3@ §, sa%) 39 faeeq #
aNE FTAT fFT1 AFATITA T H
9 AT q @mwas grg S
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FEIT & Jeq F TIHHE 3 &
THC FQ § 1 F g fs W W
ay Ml 9T swwmamEr fagxa w@ar
Tifga | @XF faa Afg 1 fegerary
HIGT 2, T IT I AAA AgF FW g A
ga% faais ugaa foar s arfgo
T6 ) NATHNA T 99 § ATT FEAT
ge far § a7 ¥ feafa w160 gae ag
21 aga-ar dar 95 -a¢ qanafaal &
qF glar & 1 3A% ag fwwar adi gy
I | FF FIAA JI-2req Q4 & faast
g9g ¥ gawr B fear sar g A
g & Je-gs= F1 feaaaa Qar
qifg | frag a% Y sifge fF ag oy-
gt gaFr qfeqw R N aifaardz &
qTad TR @I A0 | I§-I§  GEE -
afaeza &y feaar qar faar s §
98 IgA A g1 & q17 -3 F ®T §
JAT 1M1 g, TF 1T FI ATAFIY F9QAT
F1 gidt =rfga | g qFma & fwgan
dgronar g, sed Ak § Y wHar &
qq1 FaA1 qifgq | @ ang N fewie
d5 § IAPI geadq yrfge ar § A}
ggatgua g fF 9%y R s &
a+gT 399 15, 20 sfama ai=y &1 &
ANfez grar g el sa4r fue fead
TF F AR a5 § @fwg @ Sy
g d agar g fe smfez fedd dro
g¥ Qo sito & qrg {1 AT Fifgw arfe
qifqarde @it wrzAfmas a7y Iqan
q@ @% % & 9T d4 T FF-g914T
¥q § arfs sast goe @& 1 gq
AT ggt &W-5571 w17 EwA & af@
T T AT &, AfFT F9Y aqr \¥Fr
Agl ataT & 99 faEAIT ¥ ga dfwa
aFeq a¥ fawr &7 @&, sasfafafa
q97 faaid &Y o993 T g% | zafad
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ey et § A Qar adwr A=ar

arfed aifs afaa §azw qv wifgarde

w7 sYa fagae g arfs ga sed FAfe-

FIU FT INT FTIH |

faqd gaik 9% §, A gwiag fF g3
IPAFITSS 9F F OF  qIATEAS  FHIGA
glar sfge oY ag 3@ 7 =T afEw
¥ gl qx @adr § el #4) SEed)

AN ATA QY 81 93 dF gL dF T
qeATATe FEvga ad) d3ur, &R fa@
gH1 §fF0 e 1 F19 ag W,
qa OF TEAT FI-JOUAT T GATT HIAL
Fga s@FAT gr «13r | gafEq q=A
At Fad f5 Fa1 et FE aqr gl
famigd, gark gwra &1 A f5 g
AMAATSST AT gL OF GIHIATT FHINA
araifgrN ggaaF @ fF a4 A
sgt-wat fsg awg #v wgafsat .
w17 & g@ FAma #1 fiE gr ag Wl
qifearsdz & @ad w3 s I1fge )

g% aqrar fog & & faga o
aaq qifgdy 21 S as a9 aw &
frad &7 . Fafarg ®T I Iad

a1 frad &% T A1 Nfqdr §
AT F& IT 45 F1 997 A g
Y 'g@ st F gew gAar Fifgd
fowd Y AWAWIZSE d3@ § v M-
‘AT F E 9T GIF AR H w
g w1 F Qife gy =ifgg @ifs
g AT ST a3 fE wgt 9w
w1 et F1 At gl fFa1 a1 @
g1 % frod §F F1 qifadt #@)
oYt AgY wear @ 97 TW ATHILAL AN
aar g i gast Y gz AT g1 §A-
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“fargdw 5 wedw A gk
qfsm® HfaT & fawg § gF § TwI<
#Y qifet ¥ ¥ 3ra qarg I

SHRI JANARDHANA POOJARY : ‘I
have s(atcd earlicr also that we are con-
vening a meeting of the Chief Executives
in the month of March and we are going
to discuss all these points also in the
proposcd meeting. So far as functioning
and other things arc concerned, 1 have
alieady placcd my views beforc the
House. In fact, I have been saying that
I share the concern of the Hon. Member's
and because of their views, as a Minister
I have to act and I havc becn acting also.
A lot of freaction is also therc and we
are swallowing all thesc things. I can
assure the Hon. Members that from my
side I will do my best to tone up the
administration as far as possible. For the
information of Hon. Mcmbers I may say
that when there was a circular that office
should be clcan and rccords should be
properly maintaincd, I had even gone to
‘the extent of paying surprise visits to
banks and secing that it was implemented.
I personally went there and I even dust-
ed the table when there was dust; I
cleaned the mirror also. To that extent
1 am minutely following it up. As far as
possible we arc trying to implemecnt
whatever has been  gtated, and
whatever programme is there, we are
going to implement that also, For the
information of the Hon. Members I can
say that in the year 1982 because of
toning up and action taken and also be-
cause of the cooperation of the bank
. people also, we have been able to give
undcr the IRDP Rs. 714 crores and we
have covered a portion of the backlog
also. We have gone to that extent.

So far as bad debts are concerned,
there is a statutory bar from diselosing
anything and that is whyI am. not in a
position to give the figuro about bad
debts. So far as the other figures are
con¢érned, these figures are ‘not ‘available
with me. 'I can say to the Hon. Member,
so far as sick units are c¢oncerned, an
amount of Rs. 2,577,622 crores is locked
up in sick units,,
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SHRI M. RAM GOPAL REDDY
(Nizamabad) : In his youthful enthusiasm
Mr. Paswan has raised many issues; he
has discussed almost the entire policy
regarding banks. In his youthful enthu-
giasm the Minister also has equally done
the job. ‘

He has rcplied to each and every
point raised by him.

As far as any partiality shown to
Congress Members of Parliament, I want
to tell my young friend. Certain
parliamentary traditions and convcntions
have been laid down by that great man,
Pandit Jawaharlal Nehru and they are
very scruplously followed by our Prime
Minister and there is no differentiation
showr between one Member of parliament
and another. As a matter of fact, some
time, we, the members on the ruling side,
have a grudge with the Minister that he
is giving a little preference to the Mem-
bers of the Opposition.

MR. DEPUTY SPEAKER : If somc
thing is not done to you, you may not
attack the Government but if somcthing
is not done to them, they will attack the
Government. Therefore, they are favour-
able to the Opposition,

SHRI M. RAM GOPAL REDDY :
Sir, Pandit Nehru uscd to say that he
wanted a strong Opposition and when
Prime Minister Indira Gandbi took
charge of the Government in 1976,
about 160 Members of Parliament from
this side walked out to that side in the
name of Congress(O) or some such thing.
By the time 1971 elections were held,
"only 16 out of 160 were returned....
(Interruptions)

SHRI RAM VILAS PASWAN : How
. is it concerned with this ?

SHRI M. RAM GOPAL REDDY
That is what I am explaining. Only 16
mcembers came,...

MR. DEPUTY SPEAKER : Mr.
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Paswan, You have exhausted everything.
So, he must talk something.

SHRI M. RAM GOPAIL REDDY -
We have our own party workers and
ours is the biggest and the largest politi-
cal party. We have got morec workers.
Naturally the people who go to our
workers arc being helped.

MR. DEPUTY SPEAKIR : Now that
you have prepared sufficient background,
you please put your question.

SHRI M. RAM GOPAL REDDY -
Only Rs. 3 crorcs deposits are there in
this bank. But the Telegraph paper
fortunately or unfortunately made it Rs.
30 crores. Fortunately the Opposition
has not said Rs. 300 crorcs. [ want to
know from the Minister, Was there any
motive in stating this thing? This is
a very important thing. Has anybody
motivatcd that man to spezk this thing ?
Has it got any cffect on the current
accounts ? Are the current accounts
being maintained properly and is there
any risk or not to the bank in financial
terms 7 1f somc documents are missing
and if somebody wants to play some
mischief, I want to know whether he has
played any mischicf and evadcd payment
to the bank, I want to have a specific
answcr for all these questions.

Onc thing T want to tell Mr. Paswan.
Mr. Agarwal was here. You arc now in
the Chair. You know, Sir, many of
their amendments were accepted by the
ruling Party. A man with expericnce
and with all the sincerity to improve the
working of the banks—when he gives a
suggestion, it is accepted. I am glad to
say that during the period of Mr.
Poojary, a lot of improvements have
taken placc and poor people are getting
money. If there is any corruption, it is
the duty of the political workers in the
villages and in the ficlds tQ report to the
authorities concerned with full particular,

SHRI RAM VILAS PASWAN
(Hajipur) : Mr. Poojary is a very prompt
man but your workcrs are very corrupt,
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SHRI M. RAM GOPAL REDDY :
But if a general statement is made, it
will have a bad effect on the morale of
the honest workers in the bank. To think
that every bankman js dishonest is very
bad. There ar¢ so many good and
honest bankmen and espccially, the
young genecration that is coming up,
they arc honest and they take pride of
being honest.  Many young officers who
arc coming take pleasure and arc happy
that they are honest and they arc doing
. good works and they are helping in cxe-
cuting the policies and schemcs laid
down by this government and approved
by the Parliament and those schcmes are-
fortunately those sponsorcd by the Con-
gress Party and we naturally take full
pride for that.

SHRI JANARDHANA POOJARY
The bank has verified and no valuable or
current records are missing and in fact
no financial loss either to the bank or to
the customers in the bank has been
caused. As I have already said, some
records are missing and out of them,
90% are records liable for dcstruction.
And only ten per cent is going to be
reconstructed with the aid of the exist-
ing vouchers etc. No loss—financial loss
—is going to be involved.

So far as thc issue raised by the Hon.
Members is concerned, although there
arc some bad people, it is also true that
a majority of thcm are dedicated people.
I do not 'think that Shri Paswan has
meant that. Hc has only generalised
that thing. Some bad pcople are there.
Against some of them, if identified, we
have to take action. This is what had
emerged from this discussion. I want to
make it clear that all people are not bad.
A majority of them are good people—
dedicated workers. What we want is
sume dedication. We want the same from
other people also. We¢ have to advise
and guide these people who are not
taking such interest in this. This is what
we are doing.

SHRI M. RAM GOPAL REDDY :1I
wanted to know if there was motive
‘behind all this.

——

SHRI JANARDHANA PO@OJARY:
There is no motive; there is na conspi-
racy. This is simply a casc of theft by
a boy aged about 14 who is the son of
an cx-peon of that Bank.

SHRI RAM VILAS PASWAN : What
about the computer system ? Last time
you told us about that.

SHRI JANARDHANA POOJARY :
Some of the union people have agreed
for the computerisation. Some of the
bank pcople have already gome for it.
What my hon. friend stated was correct,
namely, we are not having the latest
figurcs. We have got the figurcs of 1982
and for 1983. We are not having the
latest figures. As my hon. friend said
wc must havce the uptodate figures. We
are trying to do that. For that we want
the full coopceration of the bank people.
While some of the bank people are
for that, some of the union pcople
still resist that.

MR. DEPUTY-SPEAKER : The
House stands adjcurned to meet again at
15 hours.

13.57 hrs.

The Lok Sabha then adjourned for Lunch
till Fifteen of the Clock

‘The Lok Sabha reassembled after lunch at
five minutes past fifteen of the Clock.

MR. DFPUTY SPEAKER (in the Chair)

MR. DEPUTY SPEAKER : Now the
House will take up Legislative Busincss.
Shri Narayan Datt Tiwari.

INCHECK TYRES LIMITED AND
NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATIONALI-

SATION) BILL*

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
Sir, I beg to move for leave te introduce

*Published in Gazette of India Extra ordinary, Part II, Section 2. dated 2.3.1984,



